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·· Reprdina pension dilparities which ' 
be mentioned, I may point out tbat 
tho concept of pension is well known 
to tbc House and tb;!rcf orc to come 
back to the question whether a Subedar 
Major oow is 1euio1 more than a 
General who retired SO years back, 
would bo rather unfair. 

But Government have taken certain 
po1itivo steps from time to time like 
dcarnc~ allowance, they have raised 
the minimum pension to Rs. 160 .. -and 
the minimum disparity is lcu than 
Rs. 24 after thia step. It is our costant 
endeavour to 5CC that disparities and 
anomalius aro removed, or course, 
hundred pc1coat disparity may not be 
removed, but as far as tho pension is 
coac:crood, it is our COD\tant endeav-
our and shall be the costaot eodeavour 
to reduce the aap as far as Possible. 

Another point which tbc Hon. 
Member. Sbri Rajcsb Kumar S1nah had 
railed, wu about the r~crvat1on in 
posts A and B and wby there was 
rCICCVataoo only in cataaory C and D 
posts. 1bis ii a Central Oovcrnmoot 
paidclinc for all types of pC'oplc ; tho 
reservation is only for catcaory C and 
D posts. Po1ti in c.ltaaory A and B 
are tilled wuh ccatral competition, but 
tbcr(' is nothioa to debar people havio1 
the aac, and in certain cases there aro 
some C;>DCCUions llYCD to eX•SCrviccmeo 
and servina people like aac relation otc. 
to appoa.r in these examinations, and if 
tbeJ pass throuab, thcJ are ectitlod to 
join these posts. 

Aootber point wbicb was made by 
Sbri Vridhi Chander Jain was that ex· 
aorvicemea 1hould bo aiv(n laDd in 
R.;a1tban Canal area. On that we 
would seek hi1 help. We have formed 
tbc task force within the Ministry of . 
Defcnco to take up this queation with 
tbe R.Jasth in Oovornmeat, who had 
usured u fiftJ thoasnnd biabas of 
land ror oJrecrvicerneo of R:ijc1stban 
area to bo resettled alon1 tho Rajas-
tlama . CuaL Wo have formed tboJ talk 
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force which by the 31st December i1 
supposed to 10 and liaise with tho 
R-.jastbao Government, so that ex-
acrviccmcn could be settled there. Now,, 
the land should not be at the tail end 
of the Canal ; that would not be a 
happy tbin1, they may oot act water 
there. I would be arateful to the Hon. 
Members, Shri Rajcsh Pilot, and Shri 
Vridhi Chander Jain to help us in 
1cttin1 Sood land near the Canal (or 
the ex-servicemen. 

Before I conclude, I would lilcc to 
re-emphasise the Government's commit· 
mcot to the welfare or ex-servicemen,, 
the resettlement and rehabilitation or 
cx-1crviccmco, because this has a direct 
impact oo the morale of the fighting 

· soldiers, as well as recruitment. There-
fore, the Govcrnm~nt policy aod ill 
committment right from the recruitment 
to retirement remains for the welfare 
or th~1e people. 

MR. DEPUTY-SPEAKER : Today 
in the Calling Attention, we have dealt 
with tbii. problem only. · 

13.JR bn. 

ELECTION TO COMMllTEB 

Commintt on Ollcial Lanpqe 

THE MINISTER OF STATB IN 
THE MIRISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
I bc1 to move : 

•"That in pursuance of sub-section 
(2) of Section 4 of the Official 
Ladauaacs Act, 1963, the mom· 
bcrs of Lok Subha do proceed 
to elect,, in accordance with tho 
system or proPortional rcprosoo-
tatioa by mean~ of the sioale 
tran•fcrablc vote,, one member 
from amoaain themselves to be a 
member of tbo committoo OD 
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Official Lanauaae vie• Shri 
Krishna Chandra Pudey resi1ncd 
from the Committee.,, · 

MR. DEPUTY-SPEAK.ER : The 
Qilostion' is : 

"That in pursuance of sub-section 
(2) of Sect ion 4 of the Official 
Lan1uaacs A~t. 1963, the member 
of Lok Sabha do prococd to elect, 
ia accordaocc with t~ gystcm or 
proportional reprCKotation by 
means of tbe sinaic traosfcuablo 
vote, one member from amooast 
them,elves to be a member of 
the Commit tee on Official Lansu· 
aac rice Shri Krishna Cbaodra 
Pandey resigned from tbc Com• 
mitt cc." 

Tlte motlot1 wcu adoptrd. 

ll.39 In. 

Tire Lolc Sabha adjo11111td for 
. Lllndl till forty mlnutt-s JKUI 

Powteen of tu Clock. 

T1te Lok Sabha Reau~mbled. after 
L1111cll al forty-Je'len min111e1 

past Fo11r~u11 of the clock 

[SHllI F.H, MOHSIN In tlte Culr] 

MATIERS UNDER RULB 377 

MR.. CHAIRMAN : We now take 
llP matters wader rule 377. Sbri B. D. 
Smp. 

(I} Jneplaritles in the ExamiaatloDI 
coadactecl by R• ii way Sen ice 
Commlaioll, Allababad 
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